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/rom the Counter affidavit it appears that the 
order passed by this rribunal has been complied 
with disposing of the representation of the 

applicant cismissing the san\e, against vrnich 
a fresh application was filed in vh ich interim 
order has be n granted. In view of the fact that 
the oraer of: the Tribunal has been complied with 
no contempt subsifets. Accordingly the conterrptI
is consigned and the notices are discharged.




